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INT

HON,BLE NGTVIDE ORDERDATED oa.o- zozz

IN OA NO. s-6/zozz

(ANKIT STIARMAAND OTHERS VS. STATE OF M.P.)

1.1 Shri Ankit Sharma, I?[andal Adhyaksh, Bhartiya Janata ParLy,

Mandal Raghogarh, made complaint of Mangilal and his sons

about illegal cutting of thousands of trees by using battery

operated saw machine and dug out a well in the Forest Land

bearing compartment no. 155 situated in Village Sankra Lathya,

Aaron tehsil, District Guna, Madhya Pradesh. The same land

has also been encroached upon by the Kalu Yadav, Rajpal Yadav

and Kishan Yadav who have so\ m wheat on the same. It has

been alleged that several complaints were made by the residents

of the village along with the complainant to the Forest

Department but no action was taken. It has been prayed that

the so called well should be filled completely and the wheat

sown by Kallu Yadav should be cut by the Forest Department

and the persons found in adverse possession be prclsecuted.

L.2 Hon'ble NGT admitted the complaint of Shri Ankit Sharma as

OA No. 376lzozz and vide its order dated o4.o7.2o22 was

pleased to order that:
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"In view of the serious allegations made in the application, it
would be appropriate to have a factual and action taken report

in the matter. Accordingly, we constitute a committee

comprising of representative from Regional office of MoEF&

cc at Bhopal', DFo Guna, and collector Guna. The committee

may meet within four weeks, undertake site visits, look into the

grievances of the applicant and veri$r the factual position and

take requisite action by following due process of law. The DFo,

Guna will be th8 Nodal Agency for coordination and

compliance. Factual and action taken report may be furnished.

within two months by email at judicial-ngt@gov.in preferably in

the form of searcheable PDF/ocR Support pDF and not in the

form of Image PDF."

1.9 In compliance of the order of Hon. NGT, a committee

comprising of the following officers :

S. No. Name of the

Officer
Department

1 Shri Hareram Technical Officer

MoEF& CC, Bhopal

Regional Office of

MoEF& CC, Bhopal

2 Shri Hemant

Raikwar

Divisional Forest ,'

Officer, Guna

3 Shri Frank Noble A Collector, Guna Revenue

Designation

Forest
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2.O

The order dated o4.o7.2o22 of original Application No.

376 /zoze of the Ho. NGT was received on z3rd.; uly zozz.

In compliance to the above order, a letter issued. to the forest

range officer Aron no./v.N. s I zozz/ .fj3} dated z7,.c7.zozz, by
Divisional Forest officer Guna asking about the present status

of the above. t., *.lp.ct of the above, official Letter No. 998
date o3.o8.zo zz of the Forest Range officer was received. In
which two points were objected. They are as under:

2.2.L That the Forest Range officer went on the spot for
investigation on o5.o3.2oer and found the remains of
old encroachment. Kalu yadav, against whom

complaint is made, present on spot told that it is not

his or his son's encroachment. Rambhan yadav present

on spot admitted encroachment to be his orvn, against

whom necessary proceedings were registered through

the respected Beatgaurd p.O.R. No. ,ro fi, dated

o6.o3.zr under section ss(r)g of the Indian Forest Act,

L927 and Notice was issued against the aCcused under

section BoA to remove his encroachment and in failure

to do so, the Divisional Forest officer Guna ordered the

evacuation via order dated or.o8.zz, in which the

evacuation is to be made.

2.L

2.2

{
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2.2.2 That the Forest Range Officer along with the staff went

on the spot for investigation on r9.o8.2oo1. In which

they found around z bheega Land cleanecf along with

o8 stumps of satrukha trees and o3 stumps of Sagwaan
{

trees were cut and one small hut (Tapra) was found in

which Mangilal Ahirwar and his wife (both aged

around 6o-62 years and handicapped) were residing.

Another small hut (tapra) was found. which was
,

removed therein by the staff. On enquiry being made in

respect of the cutting of trees, the villagijrs told that

Suresh Ahirwar (son of Mangilal Ahirwar) has done the

same. legal action were initiated 
'against 

Suresh

Ahirwar thorugh P.O.R. Case No. tto/27 dated

r9.o8.zr for encroachment and illegal cutting of trees.

Notice was issued under section 8oA to remove his

encroachment and in failure'to do so the Divisional

Forest Officer Guna ordered the evacuation via order

dated or.o8.zz, in which the evacuation is to be made.

2.9 General Forest Division Guna issued letter no./v.N.S./BrBo

dated zg.o9.zozz, to the District Collector Guna placed in

ENCLOSURE A, it is found that: ,'

2.9.L On Inspection being made by Forest Range Officer

Aron on 26.o3 .22 on the basis of said complaint, a well

was found which was dug out illegally, in which

proceedings were initiated against Suresh Ahirwar

\-
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2.3.2

2.3.3

through P.O.R. Case No. rro/S5 dated 3r.o3.zz. In

proceeding in the case, the Forest staff was filling the

illegal well with soil and stones on o3.o4.zz, where in

some women came quarreled with the staff and the act
{

of filling the well were not completed.

Apart from the above complaint, on the said land

information was received about the illegal cutting of

trees and aSound 21 to zz chopped. trees were found.

Proceedinls were initiated through p.O.R. No. rro/32

dated z6.or.zozz and p.O.R. No.rro/33 d.ated

zB.ot.zozz against unknown accused persons.

Therefore, the information received was iound to be

true but the fact of cutting of thousand of trees is fasle.

on inspection being made by the Division Forest

Officer Guna on o4.o}.zozz, the facts mentioned

under point 2.2.L and z.z.z are found to be correct and

request is made to the Collector, Guna to allow

proceeding in the case by providing adequate police

Force without which the proceeding cannnt lJ rurtfr.,

moved.

2.4 Forest Range officer issued a letter no. /to6l dated 17. o}.zozz
to the Forest Divisional Officer Guna inclosing the receipt of the

evacuation order of Rambhan for p.o.R. No. ttof zt d.ated

o6.og.zozt. order no. 1s2o dated or.og.zozz issued by

Divisional Forest Officer Guna. and evacuation order of Suresh
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Ahirwar for P.O.R. No. dated 5Tlzozr order no' r5zr dated

or.o8.zozz issued by Divisional Forest Officer Guna. dated

r9.o8.zozr, which is placed in ENCLOSURE B.

2.5 The Collector, Guna issued a letter No. /729IL.R./L.M.f zozz

dated 3o.o8.zozz to the Sub Divisional Officer, (Revenue)

Guna for the ascertainment of a date for proceeding for the

evacuation process tand provide the same to the Forest

Department, which is placed in ENCLOSURE C.

2.6 The Sub-Divisional Officer, (Revenue) Guna issued a letter No.

ItgtTlzozz dated o9.o9.2ozz fixing the date to be L;.og.2o22

in compliance with the letterNo. l7z9lL.R.lL.M.lzozz dated

3o.o8.zozz issued by the Collector, Guna. It is placed in

ENCLOSURE D.

2.7 The Forest Range officer, Aron issued a letter No. /rr8of zozz

dated 15.o9.2o zz, placed in ENCLOSURE E, informing the

Forest Divisional Officer, Guna about the High Alert for Rain in

the said region where the proceedings were to be carried on.

The said information was received with the help of Police and

Revenue Department officers via a mobile phone. For the above

reason the proceedings could not be proceeded further and was

adjourned. The said proceedings is yet to take effect.

{
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2.8 In compliance with the above order the joint committee

including Divisional Forest Officer Guna, Sub DMsional Officer

(Revenue) Aron (Nominated by District collector Guna),

representative of Regional office of MoEF& cc, Bhopal has

inspected thd said site of compartment no p-r55 of Range Aron

on z4loglzozz and found that three small huts, made of

brushwood, one kaccha well filled with rainy water was there,

along with about o.5 hact. of forest land cultivated by maize

crop. ENCLOSU$t' r.
2.9 The above said spot of the encroachment was marked on

toposheet of compartment no p-r55 Forest Range Aron, Forest

Division Guna. ENCLOSURE G.

2.ro on the basis of ground position, due to continuous rains. the

evacuation will be done with in two months from date with the

help of local administration and police force. It is humbly

requested for a time of oB weeks; to evacuate the above

encroachment.

't r "'tPl 
whr'rrt

'*'-i'lr-, l* *iqe,r* tp*Frl
,tr|.v.t4 ''







































Inspection of compartment P-155 by joint committee on 24/09/2022 
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Inspection of compartment P-155 by joint committee on 24/09/2022 
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